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» Excise Dutfes

[ Shri Solanki:

19, \ Shri Narasimha Reddy:

Will the Minister of Finance Ue
pleased to state:

(a), the amount of excise duties
collected from the powerlooms in the
textile mills during the year 1962-64;
and

(b) the amount of excisc duties
collected from  those powerlooms
which are working outside the mills
during the above period?

The Minister of Finande (Shri T.
T, Krishnamachari); (a) and (b). A
Statement showing information in
regard to Central Excise revenue
realised in respect of cotton fabrics
produced by composite mills and
powerloom unitg is given below:

STATEMENT
Description Amount
Rs. (000)
an’tra] Excise revenue
realised during 1963-64
in respect of—
(a), Cotton fabrics pro-
duced by composite
mills 75,90,58
(b( Cotton fabrics pro-
duced by power-
logm units. i 51,51
Rehabilitation of Oustees from Project
Areas

Shri Daljit Singh:

20. \ Shri Hem Raj:

Will the Minister of Irrigation and
Fower be pleased to refer to the reply
given to Unstarred Question No. 1504
on the 17th December, 1964 and state
the progress so far made lo finalise
fhe rehabilitation of oustces from the
Pong Dam, Sutlej Beas-Link and
Harike Projects?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The propos-
ed meeting of the Committee of Direc-
tion to discuss the colonisation policy
for the Rajasthan Canal area has not
yet been held and the matter is still
under consideration.





